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1, d4heither Eeporters of local papers may be allowed to s2¢ |
..‘*:. Judgment 'fed o "K”!
2, To be referreq 1o the Reporters or not? W ;

(of the Bench delivereg Dy Hon'ble Shrj P
Vice Chairman(J))

4¢ heve heard (he lealﬁed counsel of hyij, o
applicsnts who have ﬁazked as Nursing Orderlies in the office of
the Tespondents for Feriods ranging from say 199 to May 1991 jre
2ggrieved by the orsl orders of termination of their services,
Trey have prayed for regularisation of the ir services,

2, IN 21,02,1992 the Tribunal passed an interiis order diresting

|
the Tespondents tg €ngage the plicants a5 casusl Nursing Orderlies

if they need the Services of casyal lsbourers ang in preference to ;

Qe




persons with lesser length of service and outsiders, UN 0elerSS2
after hearing both parties the interim ordexr was contiﬁued end
+he respondents were directed to state in thel: countei=2fficavii
as to whether the case of the spplicants have been corsidered
for appointment in sccordance with the recruitment rules, The
interim order has been continued till today when Lhe case w=3
finally heard.
3. The learned counsel for the applicant stated that there
are enough vecanciess in the office of the resporndents to
accommodate ell the applicants. The learned counsel for the
respondencs steted that the respondents heve discontinued tle
practice ol engajing casual labourers and that out of the 8
apylicants in this case three are cohtinuing in service. All
the candidates have been interviewed by the Selection Bosrd =
in accordance with the recruitment rules and a panel has been

wp .-
drawanor appointment against regular vacancics,
a, After hearing both partles,we dispose of the present

—

application with the direction to the respondents to regularise

——

as many 2s applicants as possible in accordance with the vacancies

4

available and in accordance with the merit as found by the

——

Selection Board which interviewed them, There will be no order
e

\

as to cosise.
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